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(2018) 03 DEL CK 0122

In the Delhi High Court

Case No : W.P.(C) 2411 Of 2018 & CM 10072 Of 2018

Hari Om Kaushik APPELLANT

Vs

Central Council For Research In Ayurvedic Sciences & Anr RESPONDENT

Date of Decision : 16-03-2018

Acts Referred:

Citation : (2018) 03 DEL CK 0122

Hon'ble Judges : SUNIL GAUR

Bench : Single Bench

Advocate : Mr. Asish Nischal, Mr. Arun Nischal

Final Decision : Disposed Of

Judgement

1.Petitioner is aggrieved by impugned order of 2ndÂ February, 2018 (Annexure
P-5) vide which his pay has been re-fixed and order of 9thFebruary,

2018 (Annexure P-7) which, according to petitioner, incorrectly fixes the pay of
petitioner. The grievance of petitioner is that Representation

(Annexure P-9) has not been responded to, till date. Despite service of advance
notice, there is no appearance on behalf of respondents.

2. In the facts and circumstances of this case, it is deemed appropriate to
dispose of this petition with direction to first respondent to pass a speaking

order on petitionerâ??s Representation (Annexure P-9) within six weeks and
intimate petitioner about the fate of Representation (Annexure P-9)

within a period of two weeks thereafter, so that petitioner may avail of the
remedies as available in law, if need be.

3.WithÂ aforesaidÂ directions,Â thisÂ petitionÂ andÂ theÂ applicationÂ are
disposed of.

Copy of this order be given dasti to counsel for petitioner.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/hari-om-kaushik-appellant-hash-… Page 1 of 1


